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An Act to amend the Court-fees Au, 1870, in its’ apphcauon to
T the of Mampur, for the purpose of giving effect in that
to certain amendments made in that’ Act by Assam Act

VIII of 1950, and to vahdate the levy of court-fees in certain
cases. : ,
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. Br it enacted by Parhament as follows —_
« 1. Bhort title and extent, ——-(1) This Act may be called the Mampur
'Court-fees (Amendment and ¥ ahda,mon) Act, 1958. - W

(2) 1t extends to the whole of the of Mampur B

2. Court-fees Act, 1870 to be in Iorce in Manipur, as amended by Assam
Act VIII of 1950 ——On and from the commencement of thls Act, the Cowrt~

fees Act 1870 (VII of 1870), in its appllca'mon to the < of Manipur,
‘shall have effect as if it had been amended in the manner specified in gec-"
tions 2 to 16 mcluswe of, and the Schedule 'to, the Assam Courb faes
(Amendment) Act, 1950 (Assam Ac’ﬁ VIII of 1950)

' ]”‘ ‘““e evy.of couri-fees in COrtaIR—0an08 ._. scirt.foes -

(Przce annas 2 or 8d.) .
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